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Hon.Ajay Johri, A.M.
JEEELEQS.ﬁhanma;JWM__

In this petition yndar Section 19 of tﬁa
Administrative Tribunals Act , XIIT of 1985 the
applicants @8@ have uorked as Casual Labeurers under
respondent No.3 for certain period upto May, 1983.

It is alleped that uhan the applicants uaru-stdppad
from working they were told that as and uhen there is
any work they will be engaged again, After that the
applicants were not called for the work and they

Filed this application before this Tribunal with

a prayer that the respondents be directed to treat ths
applicants baxaé—i in continuous service w,a,f, 15.5.83
with all consequential benefits, Today an amendment

application has been moved on behalf of the applicants

for seeking a relief that the services of the applicants|

be reqularised in terms of ths decizsion of the Han'ble
Suprame Court. Ue have considered the amendment

8pplication as well as tho merits of the patition of

the applicants in the light of the submissions made by
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the variogus dirsctions of the Railus: y

issyed in this regard,

| o - g
e We accordingly direct that ﬁhu*ﬁa@ﬁﬁﬁﬁﬁﬁﬁgk%*; ?érﬁﬁ
é shall caonsider the case of the applicants for |
0 absorption in railuay service in accordance with the 1 id
< it
releavant scheme framed by the railuway administraticn f;- o
in the light of the directions of the Hon'ble Supreme j £
Court on their turn. On the above terme the petitian i
is disposed of finally. :.
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Dated the 11th Aug,, 1988,
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